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Ref. No qufj N R N0T-1SG a0 Date- | f‘a 5’"/ 2072
To,

The Registrar,

National Green Tribunal,
Principal Bench,

New Delhi.

E-mail : judicial-ngt@gov.in

Sub.: Report in compliance to direction issued by Hon’ble NGT on dated
15.11.2022 in matter of OA No. 392/2022, Prasoon Pant & Anr. Vs. Union of
India & Ors.

Sir,
That in compliance of the orders dated 15.11.2022 passed by the Hon'ble National
Green Tribunal, New Delhi in OA No. 392/2022, Prasoon Pant & Anr. Vs. Union of India

& Ors., the report of the status of compliance as on 30-04-2023 is annexed herewith and

forwarded to you with the request that the same may be placed before the Hon'ble Tribunal
for perusal.

Yours Sincerely
Encl:- As above.

(Vivek Roy)
Chief Environmental Officer,
Circle-1
Capy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Shri Pradeep Misra, Advocate, Hon'ble Supreme Court/ NGT, New Delhi for perusal
and necessary action please.
3. Law Officer-l, U.P. Pollution Control Board, Lucknow for information.
4. Regional Officer, UPPCB, Greater Noida. /
Chief Environmental Officer,
Circle-1
A, - 129, Y @ve, TR TR, T.C.-12 V, Vibhuti Khand, Gomti Nagar,
AG@TS - 226010 Lucknow - 226 010
: 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
QQW : 0522-2720764, 2720676 Fax :0522-2720764, 2720676

i -mail b.com
—He : info@uppcb.com E-mail :info@uppc
giﬂﬂﬂ'c! : wwf: uz':)ib com Website : www.uppcb.com




Compliance Report

In

Original Application No. 392/2022

Prasoon Pant & Anr.

Versus

Union of India & Ors.

Order Date — 15.11.2022
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Report in compliance to direction issued by Hon’ble NGT on dated
15.11.2022 in matter of OA No. 392/2022. Prasoon Pant & Anr. Vs. Union
of India & Ors.

1. Brief background

Hon’ble NGT on dated 15.11.2022 in matter of OA No. 392/2022, Prasoon
Pant & Anr. Vs. Union of India & Ors. has passed following order: -

“....11. Following the above order, we issue directions for sealing of all
illegally operating bore wells and recovery of compensation for illegal
extraction of ground water in the past considering the cost of such water with
deterrent element and the cost of replenishing ground water level. In absence of
clear data on these aspects, interim/floor level compensation can be equal to
atleast 0.5% of the project cost of the PPs, apart from remedial action for future.
The PPs may deposit compensation with the respective District Magistrates and
the State PCB within one month from today, failing which the District
Magistrate will be free to take coercive measures including filing of theft cases
against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint
Committee comprising of Regional Director, CGWB, Northern Region/or his
Representative, representative of Uttar Pradesh Pollution Control Board and the
District Magistrate.

12. The joint Committee may also consider the data and view point of the PPs,
if any, filed. We also direct that while granting consents, requirement of
installing digital water metres connected to central servers may be laid down.
Concerned establishment may be required to furnish an ‘Appraisal report’ with
regard to the quantity of ground water available for extraction in the area and
replenishment measures proposed by the concerned establishment such as rain
water harvesting, sewage treatment, use of treated sewage. Such Appraisal

report may be duly verified by the State PCB by an appropriate mechanism.
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Such project proponents may also undertake measures to compensate
environment, particularly augmenting water quantity and improve water quality
by afforestation, education and other measures which may be mentioned in the
consent conditions and NOCs for extraction of ground water. Further, in respect
of establishments having water supply from the local bodies and also extracting
ground water, there should be separate digital metres in respect of both sources.
13. We also direct the concerned statutory regulators to look into and regulate
use of potable water for non-contact purposes for which non potable water can
be used to augment availability of potable water for drinking. If consents/NOCs
are not applied for within one month, the establishments may be closed by the
State PCB. If filed, such applications may be examined within next one month.
14. The States other than Uttar Pradesh may also take necessary action on the
subject by issuing necessary SOP through their Water Resources Departments
and State PCBs within one month from today. The activities which need to
replace use of potable water may be listed and mentioned in

consents.

15. Report of status of compliance as on 30.04.2023 may be filed by the UP
State PCB, after compiling the relevant data from the concerned District
Magistrates by 15.05.2023 by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the form of Image PDF.
16. Other directions in the order dated 17.10.2022 in O.A. N0.438/2018 to the
extent applicable to present context may also be filed. The joint Committee may
continue the work of inspection of the remaining projects and adopt the same
course of action as in the present matter and cover the

actions taken in the next report.

Any person aggrieved by this order will be free to move this Tribunal, if not

satisfied with the approach of the Committee in the matter. ”
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I.

2. Action taken Report:-

Summary:-

1. All 63 projects to whom letter dated 07.09.2022 was issued for procuring

information pertaining to source of water, quantity of water requirement
and NOC from CGWB/SGWB, have been inspected by the Joint

Committee.

. Out of 63 projects, in 41 projects illegal bore wells have been indentified

during inspections, in which Committee formed under Chairmanship of
ADM(E), Gautam buddh Nagar vide letter dated 30-11-2022 (a copy of

which is annexed as Annexure -1) in continuation to the previously

formed committee vide letter dated 18.07.2022, has sealed bore wells in
12 projects and 10 projects have dismantled their bore wells, 03 projects
have obtained NOC for ground water abstraction and rest 16 projects
have submitted their representation to District Magistrate, Gautam buddh
Nagar, regarding insufficient water supply/no water supply by Authority

(a copy of which is annexed as Annexure-2).

. As per the decision taken in the Joint Committee meeting dated

16.01.2023 regarding representation of PPs, further action has to be taken
by GNIDA to provide water in required quantity or UPGWD to comply
with U. P. ground water act, 2019, minutes of meeting is annexed as

Annexure-3.

. In compliance of Hon’ble NGT order dated 15.11.2022, regarding

deposition of Floor level compensation (0.5% of project cost as directed
by Hon’ble NGT) for illegal extraction of ground water, notices have
been issued by Regional office, UPPCB, Greater Noida, to concerning 41
projects for the same. Further, again directions have been issued to 38
projects for deposition of Interim/ Floor Level Compensation by UPPCB
based upon the project cost available with UPPCB. No data of 03 projects
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pertaining to the cost of the projects is available with UPPCB. However,
UPPCB has requested GNIDA to provide data regarding the cost of the
projects and also has addressed it to Nodal officer UPGWD Gautam
buddh Nagar vide its letter dated 18.04.2023 in continuation to the
communication received from CGWB via email dated 18.04.2023, the

copies of which are annexed as Annexure-4 & 5.

5. Further, UPPCB has initiated action under Water (Prevention and Control
of Pollution) Act, 1974 against 29 projects show cause has been issued by
the State Board. Apart from this, Show Cause Notices for imposition of
Environmental Compensation as per CPCB guidelines to the tune of
approximate Rs 2.21 Crores have also been issued.

6. In compliance of Hon’ble NGT order dated 15.11.2022, UPPCB vide its
letter dated 03.04.2023 has requested to U.P. Ground Water Department
to take legal action against defaulter projects under Uttar Pradesh Ground
Water (Management and Regulation) Act, 2019 also. A copy of the same

is annexed as Annexure- 6.

7. Summary of the Status in tabular form regarding action taken against
projects with illegal water abstraction and defaulter found under the

provisions of Water Act is being given in table 1 and 2 as below:-

Status of action against illegal water abstraction

Table-1

Total No. of Bore well Bore Not Project No. of Show
number | Projects | sealed by well seale | having valid | Cause notices

of in which Joint dismantl | d NOC for issued for
projects | Bore well | Committee ed Ground water | deposition of
found abstraction interim/ floor
compensation

63 41 12 10 19 * 03 38**

* 03 Project having valid NOC for Ground water abstraction & 16 projects
have submitted representation before Joint Committee.

** 03 Projects have not provided any information regarding project cost
although Show Cause Notices have been issued against these 03 projects also.
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Status of compliance of Water Act (CTE/CTQO )

Table-2
Total No. of Construction | Show Cause Show cause Amount of
number projects work is closed | Notice issued | Notice under | Show Cause
of having CTE/ | since long time under the process Notices issued
projects valid CTO | due toits own | provisions of for imposition
reasons Water Act of EC as per
CPCB
guidelines
(In Crores)
63 30 02 29 2 2.21

II. In compliance to the order passed on dated 15.11.2022, rest 30 projects have
also been inspected apart from the earlier 33 Projects by the Joint Committee.

The status of which is annexed as Annexure-7.

II1. Assessment of Final Compensation:-
In compliance of Hon’ble NGTs order dated 15-11-2022 regarding assessment
of final compensation CGWB has nominated its representative vide letter dated
31 January, 2023 for assessment of final compensation in coordination with
UPGWD, UPPCB and District Administration. CGWA has also asked for data
such as period of EC comprising number of days, consumption of ground water
per day, total cost of project area and name of block area, regarding which
Regional Office, UPPCB, Greater Noida has written vide letter dated 18-04-
2023 to U.P. Groundwater enclosing the list of 41 projects to provide the data
for the assessment of final compensation. Final Compensation is proposed to be
assessed and imposed by the Joint Committee as per the directions of Hon’ble

NGT.

IV. Further Actions
1) U.P. Pollution Control Board is undertaking further strict actions
against the defaulters to ensure the compliance of Hon’ble NGTs

order date 15-11-2022 under Water and Air Act provisions.
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Imposition of Environmental Compensation as per CPCB’s
guidelines is also under process against the defaulters as it shall act
as a deterrent for continuation of violation of Air and Water Act
provisions.

Final Compensation is proposed to be assessed and imposed by the

Joint Committee as per the directions of Hon’ble NGT.
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M Toshodto, 7§ Reeh ¥ afm o4 No-392/2021Prasoon Pant & Anr Versus Union Of
India & Ors % TRy Rt 05.07.2022, w1 T 3w Preme §-
S| Grievance in this application [s against lllegal extraction of ground water by the builders operating in
Noida, impleaded as respondent Nos, 09 (o 48 - Gaursons Or Gaur Bullder, ACE GROU! , Trident Embassy,
Eros Sampoornam, Coco County, ATS Rhapsody, Aastha Greens, Mahagun Builders, ATS Infrastructure Ltd.,
Nirala Estate, Gulshan Bellina, Paramount EEmotlons, Capltal Athena, Apex Golf Avenue, La Residentia,
Arihant Arden, Stellar Jeevan, Divyansh Flora, Gualaxy Group, Lucky Palm Valley, Sikka Kaamya Greens,
Bulland Elevates, Supertech, AJnara Group, Cherry County, Mangalya Ophira, Aims Green Avenue, VVIP
Meridian, Vihaan Villas, Sindhyjn Greens, Patel Neolown, Novel Valley, INC The Park, Emenox La Solara, JM
Florence, Amaatra Homes, Panchsheol Hynish, Samrldhl Grand Avenue, Ratan Pearls and Rajhans Residency at
NOIDA. According to the applicants, the Statutory authorities have failed to prevent illegal extraction of ground
water for commercial purposes resulling In depletion of ground water level in the area identified as
‘overexploited* as per assessment of the CGWA.

In view of above, we consider it appropriate to require a joint Committee of CPCB, State PCB and
District Magistrate, NOIDA to veri fy facts and furnish an action taken report in the matter within two months by
e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF. If any adverse material is found by the Committee, the affected parties ‘may be put to notice of these
proceedings and a copy of report be furnished to the said parties for their response, if any, before the next date

List for further consideration on 11.10,2022
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Sesrseeenes Following the above order, we issue directions for sealing 0
and recovery of compensation for illegal extraction of ground water in the past considerin

water with deterrent element and the cost of replenishing ground water level =

oint of the PPs, if any, filed.........
R H

f all illegally operating borewells
g the cost of such

i The joint Committee may also consider the data and view
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Bore well could not be sealed by the Joint Committee. As per

1, | Mahagun Mantraa-1, GH-01/B, Sector
10, Greater Noida West, G.B. Nagar. representation submitted by PP, mno water supply has been
provided by GNIDA and around 300 families are residing in

project.
2. | Galaxy Vega, GH-08C, Tech Zone-IV, | Bore well could not be sealed by the Joint Committee, As per
" | Greater Noida, G.B. Nagar. representation submitted by PP, water supply provided by GNIDA
is insufficient with respect to required quantity for 900 families in

project.
- 3. |La Residentia, GH-06A, Sector Tech | Bore well could not be sealed by the Joint Committee. As per
' representation submitted by RWA, no water supply has been

Zone-4, Greater Noida, G.B. Nagar.
provided by GNIDA and around 1300 families are residing in

project.
4, | Divyansh Flora, Plot No.-3H, Sector | Bore well could not be sealed by the Joint Committee. As per
"| 16C, Gaur City-2, Greater Noida, G.B. | representation submitted by PP, water supply provided by GNIDA
Nagar. is insufficient with respect to required quantity for 466 families in

project.
5, | Apex Golf Avenue, GH 11, Sector-1, [ Bore well could not be sealed by the Joint Committee. As per
" | Greater Noida West, G.B. Nagar. representation submitted by PP, no water supply has been
provided by GNIDA and around 450 families are residing in

project.
Bore well could not be sealed by the Joint Committee. As per

6. | VVIP Meridian/Home, PLOT NO. GC-
03K/GH-03, Sector-16-C,  Greater representation submitted by PP, no water supply has been

Noida West, G.B. Nagar. provided by GNIDA and around 900 families are residing in

project. -
?. 0.
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7. | Rajhans Residency, GH-68, sector -1, [ Bore well could not be sealed by the joi Jolm
Greater Noida, G.B. Nagar. As per representation submrtted

supply has been provided by GNIDA md
families are residing in project. . ‘0 f /

8. | Lucky Palm Valley, Khasra No. 784, Vill- | Bore well couldnotbesuledbythelomtccmvﬁf
Bisrakh, Sector 1, Greater Noida, West, | As per representative, no water supp

behind Stellar Jeavnn. G.B.Nagar. provided by GNIDA and around 200 famm“ \
residing in project.
9. | Mywoods Phase-1,2&3, GH 04, Sector 16C, | Bore well could not be sealed by the Joint Com’“‘“‘f
Gaur City 2, Greater ‘Noida. G.B.Nagar. As per representation submitted by PP, wateT ’:;ptz
provided by GNIDA is insufficient wlfh "’p
required quantity for 4000 families in al
10. | Gaur City-1, GH-01, Sector-4, Greater Noida | As per information provided by PP, 0 o};‘wmﬂ;:‘?;d
West, G.B.Nagar. Tubewells/Borewells are established by o e by PP
no ground water abstraction is being dom \i
itself. —5—56 operational |
11, Gal_lr City-2, GH-01, Sector-16C, Greater | As per information provided by PP, 06 GNIDA and
Noida West, G.B.Nagar. Tubewells/Borewells are established by G one by PP
no ground water abstraction is being

itself. —
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llegally operating borewells

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water level
The joint Committee may also consider the data and view point of the PPs,
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M/s Bulland Elevates, GH-03A, Sector-
16C, Greater Noida West, G.B. Nagar,

Bore well could not be sealed by the Joint Committee. As per
representative, no water supply has been provided by GNIDA and
around 100 families are residing in project but no writen
representation has submitted.

M/s Noval Velly (M/s AKJ real infra
Pwvt. Ltd), Khasara No.
288,290,299,302, village-sahberi, near
:ﬁor— 16B, Greater Noida west, G.B.

Bore well could not be sealed by the Joint Committee. As per
representative, no water supply has been provided by GNIDA and
around 100 families are residing in project but no writen
representation has submitted.

M/s Galaxy Blue Sapphire Plaza, Plot
no, C-3, Sector-4, Greater Noida west,
G.B. Nagar,

Bore well could not be sealed by the Joint Committee. As per
representation submitted by PP, no water supply has been
provided by GNIDA and it is a commercial mall, which is
operational.

M/s Galaxy Diamond Plaza, Plot no. C-
O1A, Sector-4, Greater Noida west,
G.B. Nagar,

Bore well could not be sealed by the Joint Committee. As per
representation submitted by PP, no water supply has been
provided by GNIDA and it is a commercial mall, which is

operational,
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Gaur Saundaryam, Plot No- GH-05C, | Gr. Noida (M/s Gaursons Realty Pvt. Ltd)
Techzone-1V, Gr. Noida
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o e Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... %
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional ‘Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... ”
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* o Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... ”

ara: "0 IS BRA AfreRY gRT IIRT Qe fAE 16.11.2022 N BRI Hel =l B
sﬂmﬁﬁﬁﬁ%%momgﬁammamwﬁﬁmwmﬁaﬁﬁ
grarafy # far s gihafed |

| IR |
Hel™&: 4 | @‘
(Jterear)
S AfBR
yfafefd:  frfeRaa @1 gammef |ex ufvd |
1. gmquhwmﬁﬁ?rﬂ(gﬁ—ﬂ,aouowﬁﬁwaﬁml _
2. AR Rraferd (Feme=), Maage-TR | @%@
m = \Y W
2
EVE Vivek KumarNotice\Noiice o project Letier Pad.doc ’W— 2 6
T Aowio— 12 A, Frfy @vs, M TR, T 226010, R i ra——

= -
r F¥Y Y¥ L LI



== .
[e SR A, e 250
oy 81, 0o 9, SR
: ' FIFRAN, dIer—2, e Ay, TR

o W I 2 A4 : ro areaternoida@uppeb.in, B /B, 0120-23210
Rete

:Og/ﬂ/z,z

. MAgETR

v w0 iy sRe oy i i
. A% R A 2w sfovo <o 392 /2022 9 g

T T 3w S 7 o ¥ uRe ey RAfE 05.07.2022 E:HW 15.11.202'2312

IS & W=y 7 |
ISy, _

SR Rvus 36 sriE” @ o o 786 / TTOIE1-54 / 2022 i 26.09.2022 1 wew
TET IR AL | S D R F @ HOT b A0 L gRa AR, T8 e 3
ﬂ’ﬁﬁa‘_rowom392/2ozzwwaquﬁmﬂmgﬁsmamﬁmﬁam
%‘—113305.07.2022%Wﬁmmwﬁﬁwmﬂﬁﬁmﬁﬁmwmam
ﬁ%aw%mww%ﬁ%wﬁmwﬁmmqﬁ%gmmﬁ—ﬂﬁwﬁmmaﬁmﬁ
o< B2 1 01 IRAS (@war 10 TE) wnfid fRA T ¥ 39 W ¥ oW 4 wa
ﬁmﬁwwqﬁamm—wwmﬁégm{éﬁﬁéﬁmﬁmmw%w
39 ERT S& 9 &1 onft 9 srurem w8 i T #

IS IRASTT GRT 18T ®9 ¥ AT oo Frspdor 5y w9 @ gfema w0 st
ERT AfHROT ERT 300 o 392 /2022 YA U T o a9 IFARA 3% e @ o ¥
3% 15.11.2022 @Y TIRT oMY & T 3T AR &

............ Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft ¢ases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... »
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¥ v Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate 2
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s Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... § '
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............ Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... 2
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A Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate ?
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* Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
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. Following the above order, we issue directions for sealing of all illegally operating borewells

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... 2
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Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate »
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Y Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate 4
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¥ Following the above order, we issue directions for sealing of all illegally operating borewells

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... ?
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S Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In ahsence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the pro jects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... ¥
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............ Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate. .......... 0y
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............ Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... &4
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............ Following the above order, we issue directions for sealing of all illegally operating borewells

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... i§
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e Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... i '
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Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate 2
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............ Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... »
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% eusaians Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
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B e Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate 4
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Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate i
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
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on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
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water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
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Pollution Control Board and the District Magistrate........... ?

31 mov@ﬂgﬁaa@'cﬁwmqﬁﬂmmfﬁ 15.11.2022 @ B Hel\ X
sﬂm%ﬁﬁﬁ%%mn@ﬂzﬁaaﬁaﬁmmqﬁamwmﬁﬁﬁa

ety ¥ fpan o grREd B
CECID

=

(RrerT)
oy A st

Hora: gaaR |

ofafaf: PrefaRed @ goen ey o |

1. g@ﬂﬂ%ﬁ@ﬁ—1),aouowmawﬁé.m|
2. R Rrened (), MrgET |

E-AEE Ranjit SANGT\Letier Pad EC Noitics. doct

T Aodo— 12 &, ff wve, MRl TR, wETH— 226010, 39 wge— www.uppeb.com



% m Tﬂ?ﬂ'ﬂ'&
| === ST SN WGuT P 91, e DGR
73 U1, WO e, siiifre sre, deT—2, Yex el Mergg
?, A v i rogreaternoida@uppch.in, WY/ B, 0120232102
ﬁ 12 NGRSl Reiw 2312 3
Jar H,

e I THORR (Ace Aspire)
WITIE 50— GH-02A, TechZone-4,
A AT IR, Mg |

o I BRa e, 9 Reeh § 9w alovo wo 392 g 9 3
% : /2022 WA q
T IRTE e s 9 ot A yiRa sy R T
e N 05.07.2022 15412022 &

SRNEANEREEIRN P B U J0 773 / TIANEI-54 /2022 i 26.09.2022 BT
TET A AC | A D WY A @ ween & b wo wsi sl e, Redh ¥
aﬁfi‘maﬁor:ow 392 /2022 WY U 9 9 99 A St sfea @ o # uRa amew
f&T® 05.07.2022 @ SrUTe ¥ e uREreT H1 Frdieor Wy WY grr fsar T o e
e & W grn T @ 5 oRaen § o omgfif o Sowo i o furr @ aef
R R 02 A (@ 10 T we) wenfuw Y T ¥ | 59 W § Sowo H—TH
Sl fRTT W IS S To-us Wi s g e gd § PR fear o 9@ 2,
W] A9 gRT SE A #1 anft aw srgure =@ fear wmn )

JUH IRASH ERT F0T U ¥ YfFTa aa o 5 o9 @ gfema =70 wsia
TRE ASROT ERT 3M0TO WO 392 /2022 WHH UT T G a9 i 3 3fvedm 7 o H
@ 15.11.2022 P IIRG 3 & H& Y F=gaR &
s Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
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on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate "
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Sl Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regjonal Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh

Pollution Control Board and the District Magistrate...........” .
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S -> Following the above order, we issue directions for sealing of all illegally operating borewells

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... e
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s Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5 % of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... i
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and recovery of compensation for illegal extraction of ground water in the past consi
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
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v Following the above order, we issue directions for sealing of all illegally operating borewells

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh

Pollution Control Board and the District Magistrate........... i
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s FP— Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh

Pollution Control Board and the District Magistrate........... i
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«....Following the above order, we issue directions for sealing of all illegally

operating borewells and recovery of compensation for illegal extraction of ground
water in the past considering the cost of such water with deterrent element and the cost
of replenishing ground water level. In absence of clear data on these aspects,
interim/floor level compensation can be equal to atleast 0.5% of the project cost of the

PPs, apart from remedial action for future. The PPs may deposit compensation with the

respective District Magistrates and the State PCB within one month from today, failing

which the District Magistrate will be free to take coercive measures including filing of
theft cases against the projects extracting ground water without permission and
stopping the ongoing projects. Final compensation may be assessed by the joint
Committee comprising of Regional Director, CGWB, Northern Region/or his

Representative, representative of Uttar Pradesh Pollution Control Board and the District
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Name and Adress of the Project

Aastha Greens (AASTHA INFRACITY LIMITED) -
Plot No-03, GH-04 Sector-04, Greater Noida, Uttar

ACE Aspire (Promoter- M/S Ideal Realtech Pvt Ltd.),
GH-02A, TechZone-4, Greater Noida West

Project Cost in
Cr.(As per
record)

'q

Interim/£L
floor level
Compensa
tion in Cr.
(0.5%)

L/

.38

ACE City (IDEAL REALTECH PVT LTD), GH-01,
Sector-01, Greater Noida .

391 |

Ace Divino (STARCITY REAL ESTATES
PRIVATE LIMITED) Plot No. GH-14A, Sector-01,
Greater Noida

661

3.3

Aims Green Avenue (Aims Golf Town Developers
Private Limited), Phase-I, Plot No-4, GH-04, Greater

Noida (West), Gautam Budh Nagar

326.3

1.63

291

Ajnara Homes (APV Realty Ltd.) Plot No. GH-03,
Sector-16B, Greater West, Uttar Pradesh

369.62

1.84

Ajnara Le Garden (Ajnara Realtech Limited), GH-02,
Sector-16B, Greater Noida West, Uttar Pradesh

203.0016

1.01

Apex Golf Avenue (FLORAL REALCON PRIVATE
LIMITED), GH-03/SC-1, Adjoining TechZone, Gr.

210.2317

1.05

ATS Destinaire (Promoter- M/s Starcity Real Estates
pvt. Itd.), GH-14, Sector-1, Gr. Noida

634.18

3.17

10

ATS Home Craft (Happy Trails), (Shridhara Infratech
(P) Ltd)., GH-02A, sector-10, Gr. Noida

464

2.32

11

ATS Rhapsody (Promoter- DAR Housing Limited)
GH-12/1, Sector-1, Gr. Noida

415.93

2.07

12

Bulland Elevates (BULLAND BUILDTECH PVT
LTD.), Plot No GH-3A, Sector-16C, Greater Noida,

284.55

1.42

13

Capital Athena (CAPITAL INFRATECHOMES
PRIVATE LIMITED), GH-12A-2, Sector-01, Gr.

350

1.75

Coco county (Promoter- M/s SHIRJA REAL
ESTATE SOLUTIONS PVT LTD), GH-03C, sector-

262.95

1.31

15

Divyansh Flora (Promoter M/s Divyansh Infra hight

(P) Ltd.), Plot No.-03H/GH-01, sector-16C, Gaur City+

128

0.64

16

Ecovillage I11 (SUPERTECH LIMITED), Plot No.
GH-06, Sector 16B, Greater Noida, Uttar Pradesh

479.4973

2.39

Galaxy Blue Saphhire (GLD INFRA PROJECTS
PRIVATE LIMITED)Plot No. C-03, Sector 4, Greater
Noida, Gautam Budh nagar

726.5

3.63

18

Galaxy Diamond Plaza (ASTEROID SHELTERS

HOMES PVT LTD) Plot no. C-01 A, Sector 4,
Greater Noida, GAUTAM BUDH NAGAR

277.66

1.38

w
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—_ |Galaxy Vega, (Promoter- M/s PanchtatV ” 63.304 (o L
Pl el _Techzone-1V, Gr. Noida
(P) Ltd.), GH-08C, Sector _____——J-Et—o?_z—a?_" 2%
Gaur City Mall, Plot No.C-1B/ GH-01, se ) 652 3.
4t Noida et 800 4
22 |Gaur City-1, GH-01, Sector-4, Gr. dea' ____———-——1—356'—— 6.6
23_|Gaur City-2, GH-01, sector-16C, Gr. Noida
Gaur Saundaryam, Plot No- GH-05C, Techzone-1V, 29
24 . 581 .
Gr. Noida
Gulshan Bellina (GULSHAN HOMZ PRIVATE
25 |LIMITED), Plot No GH-02/A, Sector 16, Vaidpura,
. 465.37 2.32
Greater Noida, Uttar Pradesh
2 JM Florence (J.M. HOUSING LTD), Plot No. DV- 592
GH-09C, Sector-Techzone-4, Gr. Noida west. 449.05 .
27 JNC The Park (JNC Construction Pvt. Ltd.), GH-1C,
Sector-16 C, Greater Noida, District- Gautam Buddha 266.9475 1.33
8 La Residentia (Promoter- M/s La Residentia
Developer Pvt. Ltd), GH-06A sector-Techzone-4, Gr. 542.83 2.71
29 Mahagun Maantra-1, (Promoter- M/s Dhanya
Promoters Pvt.), Ltd. GH-01/B, sector-10, Gr. Noida. 177.41 0.887
30 Mahagun Maantra-2 ( Hebe Infrastructure Pvt Ltd),
GH-01/A, sector-10, Gr. Noida 205.83 1.02
31 Mahagun mywood (Phase-1, Phase-2, Phase-3) M/s
Mahagun (India) Pvt. Ltd., GH-04, sector-16, Gr. 463 2.31
Mangalya Ophira (MANGALYA BUILDTECH
32 |PRIVATE LIMITED), Plot no GH-16F, Sector-1,
Greater Noida West, Gautam Budh Nagar 67.75 0.338
33 Neo Town (M/s Patel Advance JV.) Plot No.GH-03,
Sector-Techzone-4, Gr. Noida west. 670.41 3.35
34 Panchsheel Hynish (Panchsheel Buildtech Pvt. Ltd),
GH-08A, Sector-1, Gr. Noida west. 405.24 2.02
35 Rajhans Residency, (Rajhans Infrateh (p) Itd.), GH-
06B, Sector-01, Gr. Noida west. 127.88 0.639
36 Sikka Kammya Green (Promoter- M/s Sikka Infratech
(p) Itd.), GH-02B, sector-10, Gr. Noida 230.28 1.15
Vihaan Green (Vihaan Developers Pvt. Ltd.), Plot No-
37 |GH-15C, Sector 1, Greater Noida, Uttar Pradesh 117 0.585
VVIP Home /Meridian (Promoter- Solitaire Infra
38 home Pvt Ltd), GC-03K/ GH-03, Sector-16C, Greater 370 1.85
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ANNEXURE- 5


/‘ UD VUl U s ARSI Bs e -

Name and Address of the Project

Aastha GreensPlot No-03, GH-04 Sector-04, Greater Noida, Uttar Pradesh

3 |ACE Aspire (Promoter- Ideal Realtech Pyt L), GH-02A, 1echZone-4, Greater Noida West ]
3 |ACE City, GH-01, Sector-01, Greater Noida . :
4 Ace Divino Plot No, GH-14A, Sector-01, \
Greater Noida (As per CTO)
5 |Aims Green Avenue, Phase-1, Plot No-4, GH-04, Greater Noida (West), Gautam DBudh Nagar
6__[Ajnar Homes Plot No. GH-03, Sector-16B, Greater West, Uttar Pradesh 3
7__|Ainara | ¢ GardenGl-02, Sector-16B, Greater Noida West, Uttar Pradesh
8 |Apex developers Ltd.. Apex Golf Avenue, GH-01, Sector-1, Gr, Noida wesl
Q9 |ATS Destinaire (Promoter- Starcity Real Estates Pvt. Itd.), GH-14, Sector-1, Gr. Noida
10 |ATS Home Craft (Happy Trails), Shridhara Infratech (P) Ltd., GH-02A, sector-10, Gr. Noida
:1 ;:E:\h:ll‘:ﬂ‘d)' (Promoter- DAR Housing Limited) GH-12/1, Sector-1, Gr. Noida
: v levates, Plot No GH-3A., Sector-16C, Greater Noida, Gautam Budh nagar
13 |Capital Athena, Capital Athena, GH-12A-2, Sector-01, Gr. Noida
14 |Coco county (Promoter- SHIRIA REAL ESTATE SOLUTIONS PVT LTD), GH-03C, sector-10, Gr. Noida
15 3:;_::nsh Flora (Promoter Divyansh Infra hight (P) Ltd.), Plot No.-03H/GH-01, sector-16C, Gaur City-2, Gr.
16 _|Ecovillage 111 Plot No. GH-06, Sector 16B, Greater Noida, Uttar Pradesh
17 Galaxy Blue Saphhire (GLD INFRA PROJECTS PRIVATE LIMITED)Plot No. C-03, Sector 4,
Greater Noida, Gautam Budh nagar
18 Galaxy Diamond Plaza (ASTEROID SHELTERS HOMES PVT LTD) Plot no. C-01 A, Sector 4,
Greater Noida, ,GAUTAM BUDH NAGAR
19 |Galaxy Royale Plot No. GH-03, Sector-16C, Gaur City 2, Greater Noida, Uttar Pradesh
20 |Galaxy Vega, (Promoter- Panchtatva Promoter (P) Ltd.), GH-08C, Sector-Techzone-! V, Gr. Noida west.
21 |Gaur City Mall, Plot No.C-1B/ GH-01, sector-4, Gr. Noida
22 |Gaur City-1, GH-01, Sector-4, Gr. Noida
2 Gaur City-2, GH-01, sector-16C, Gr. Noida
24 |Gaur Saundaryam, Plot No- GH-05C, Techzone-1V, Gr. Noida
25 |Gulshan Bellina, Plot No GH-02/A, Sector 16, Vaidpura, Greater Noida, Uttar Pradesh
26 |JM Florence (JM Housing Ltd), Plot No. DV-GH-09C, Sector-Techzone-4, Gr. Noida west.
27 |INC The Park, GH-1C, Sector-16 C, Greater Noida, District- Gautam Buddha Nagar
28 |La Residentia (Promoter- La Residentia Developer Pvt. Ltd), GH-06A sector-Techzone-d, Gr. Noida
29 |Lucky Plam Velly, Khasra No. 784, Vill-Bisrakh ,near Stellar jeevan, Sector-1, Gr. Noida west.
30 |Mahagun Maantra-1, (Promoter- Dhanya Promoters Pvt.), Ltd. GH-01/B, sector-10, Gr. Noida.
3] |Mahagun Maantra-2, GH-01/A, sector-10, Gr. Noida
32 [Mahagun mywood (Phase-l, Phase-2, Phase-3) Mahagun (India) Pvt. Ltd., GH-04, sector-16, Gr. Noida
33 |Mangalya Ophira, Plot no GH-16F, Sector-1, Greater Noida West, Gautam Budh Nagar
34 |Neo Town ( Patel Infractructure Pvt. Ltd.) Plot No.GH-03, Sector-Techzone-4, Gr. Noida west.
Novel Valley (AKG Infra Pvt. Lid.,) Khasra No. 288, 290, 299, 302, Village Shahberi, Near Sector-
» 168, Greater Noida
36 |Panchsheel Hynish., GH-08A, Sector-1, Gr. Noida wesl.
37 |Rajhans Residency, Rajhans Infrateh (p) Ind., G11-0613, Sector-01, Gr. Noida west.
38 |Sikka Kammya Green (Promoter- Sikka Infratech (p) Itd.), GI1-021, sector-10, Gr. Noida
39  |Sindhuja GreensVillage- Vaidpura, Near Sector-1, Greater Noida, Uttar Pridesh
40 |Vihaan Villas (Vihaan Green)Plot No-Gil1-15C, Seclor I, Greater Noida, Uttar Pradesh
VVIP Home /Meridian (Promoter- Solitire Infra home Pyt Lid), GC-0IK/ G11-03, Sector-16C, Greater
41 |\oida, Gautam Budh Nagar_
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RO Greater Nolda <rogreaternoida@uppcb.in>

ail

’ 392/2022 Prasoon pant & Anr. Union of India & Ors

A

‘EB ' <ceo1@UpPCb-i“" .
- RO Greater Noida <rogreaternoida@uppcb.in> AR

—enneeee FONWarded message ---------
From: JAGDAMBA PRASAD <jprasad-cqwb@qov.i
Date: Tue. 18 Apr, 2023, 10:14 hgavi

Subject: Fwd: O.A. so. 392/2022 Prasoon pant & Anr. Uni i

( : . Union of

To:. ceo 1C-E;e:-_»e1@uppcb.m>. <rogreaternoida@uppcb.in>, :1: clr:?r.l(?gﬁpopgt in>

Cc: RD CGWB NR Lucknow <rdnr-cgwb@nic.in>, Rahul Kumar <kumar.raﬁul-cgwb@gov.im

Sir,
In reference to your letter no H31885/C-1/no-158/2023 dated 12.04.23 and earlier mail dated 09.02.2023 regarding

assessment of final compensalion, no required data have been provided , neither joint inspection report of
committee has been sent SO far

t;;u;\t?g.gn::rﬁ: ;nember of CGWB Shri Rahul Kumar , AHG, CGWB NR Lucknow. ( 8409341461, kumar.rahul-

Again it is requested to kindly send joint inspection report along with required data collected by the
joint co.mmlttee as - Period of EC from which date to which date (nos of days), Ground
Water in per day consumption in cubic meter, total coast of project area , Name of block
area etc. to nominated member Shri Rahul Kumar , AHG, CGWB NR Lucknow. (
8409341461, kumar.rahul-cgwb@gov.in ). Further a meeting may please be called among
the joint committee members in online /off line mode for assessment of final compensation so
that confusion and doubts may be cleared in above subject meter.

With Regards
Jagdamba Prasad
Sc-D
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...... Following the above order, we issuc directions for sealing of all illegally operating
borewells and recovery of compensation for illegal extraction of ground water in the past
considering the cost of such water with deterrent element and the cost of replenishing ¢round
water level. In absence of clear data on these aspects. interim/fleor level compensation can be
equal to atlcast 0.5% of the project cost of the PPs, apart from remedial action for future. The PPs
may deposit compensation with the respective District Magistrates and the State PCB within one
month from today. (ailing which the District Magistrate will be Tree 1o take covrvive measures
including filing of thelt cases against the projects extracting ground water without permission
and stopping the ongoing projects. Final compensation may be assessed by the joint Commiltee
comprising of Regional Director, CGWB, Northern Region/or his Representative, representative
of Uttar Pradesh Pollution Control Board and the District Magistrate......."
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CHAPTER-VIII
OFFENCES AND PENALTIES
39. (1) If any commercial, industrial, infrastructural and bulk user of groundwater or any drilling
agency,- _
(a) Contravenes or fails to comply with any of the provisions of this Act or any rule made there under
except provisions described under chapter-V; or
(b) obstructs the Appropriate Authorities or any other person authorized by the State Ground Water
Management and Regulatory Authority to exercise any of the powers under this Act, shall be
punishable with fine which shall not be less than two lakh rupees which may extend up to five lakh
rupees or imprisonment which shall not be less than six month and which may extend to one year
or with both, in case of first offence.
= woR IRFEE A a7 41(1) ¥ A FriTE R o @ Frergar skt
far ar 3
(1) An offence punishable under sub Clause (i) of clause (b) of Compounding of sub-section (1) of
section 39 may be compounded on the application of the accued before or after the institution of
the prosecution by such officers as may be notified by the State Government after imposing fifty
percent of minimum fine prescribed for the offences as compounding fee along with the minimum

prescribed fine :
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ANNEXURE- 6


%. Dated Lucknow, August 7,2019 -3

IN pursuance of the Provlslons of clause (3) of Article 348 of the Canstitution, the Governor |ﬂé~.
pleased 10 order the publication of the following English translation of the Utlar ‘Pradesh Bhoo-Garbh Ja| 1(5&
(Prabandhan Aur Viniyaman) Adhlniyam, 2019 (Utiar Pradesh Adhiniyam Sankhya 13 of 2019) as pasged "x\
by the Uttar Pradesh Legislature ahd assented to by the Governor on August’s, 2019. The Laghu Sichaj \ 3
Evam Bhoo-Garbh Jal Anubhag-1 !1’ adminstratively concerned with the sald thinlyam
- THE'UTTAR PRADESH GROUND WATER | \

(MANAGEMENT AND REGULATION) ACT, 20 r9

QIR Ao J30F2019) w_:
[As:pa.md by the Uttdr Pradesh Leg!slarure]
AN j
ACT : 'if
to provide for prorecﬂng, con.servtng. controlling and regulating: gound waler lo ensure (s

sustainable management in the Stale, both quantitatively and qualitatively, especially in stressed rural and
urban areas, and jor matiers connected therewith or incidental thereto, ?ﬂ

WHEREAS uncontrolled ai{d rapid extraction of ground water has resulted in alarming situation of

declining ground water levels anddepletion of ground water reservoirs in ma‘ny parts of the State, both in
rural and urban areas; ¥

AND WHEREAS ground '1er, being the single most 1mportant sogrce of water for domestic,

sgricultural and industrial uses, I the backborie of drinking water, food and lijelihood security in rural and
urban aress; T '

AND WHEREAS a serious Eroundwmr crisis prevails. due to excesswe overdraft and groundwater
contamination;

i TRV WV ARV THE, 7 TR, 2010 |
4 - No. 1468(2/LXXIX-V-1-19-1(ka)-14-19 %
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" AND WHEREAS developn Ent of ground water is the need of the Stat?j‘lts management, control and
regulation specially in nvem;tpl(;l;ted gnd ‘critical areas 1s also the need o &ﬂ'le hour for protection and
preservation of this preclous resoufte; E

AND WHERL‘AS it is a‘fso cxpcdiem to 'provide for conservatlon, pfptection and developmcnt of
ground water resources for e | pun;pose of proper atfgnicntatiqn!recharge of pound water in Stressed areas
and to prevent ground water pollution by maintainihg oﬁcsfonng who1esomeness of ground water quality
thereof in the State;

AND WHEREAS the equlﬁile ‘and enwrénmentally ‘soutid'regulation of groundwatér can contribute
to tackling some of the most mporl’nnt chillengés of our times, includmg Sfimate: <change;

AND WHEREAS Witer 1§ unitary in nature, requifing the integrition of surface water and

groundwater, has integral links ti: lund dnd vegétation and has an intricate- relatlonship with rainwater
(through natural rechu:ge), -h

AND  ‘WHEREAS groundwmr In its natural state is & l:o"'@mon pool resource and
the Supreme Court of India huig;;&ﬁ}led the public triét doctrine 0. gl'ound\\?nkr. in recognition that private
property righis’in groundmtcr u&e Innppropriale gl\rcn the*omcrging stntus, conflicts and dynamics of
gronndwater : ‘4
AND WHERE&S the State ﬁovpmment has; afiér careful examination, Sf all related aspects, decided

that it is expedient and necmu:f ‘the publlo lnwrcat'to manage and're fhte the extraction and use of
ground water Judicipusly in any fo and alio to cohserve: 'and proteut uround iwater in the stressed areas of
the State and that shall be morde'l the highest priority ip both planning and management;
AND WHEREAS a new ‘legal framework (with norms, principles; procedures and institutions
suitable to address contemporari and Imminent’ challenges) I8’ required Ié ensure the qualitative and
" quantitative sustainability of groundwater resources and equity In groundwateg use;

“AND WHEREAS the sm%wmmcm has, after careful exam{nation] pf all related aspects, decided ;g
e SHAL1 JhE_ DD TAlEFEST e MG TN to-yse of Rround-water-would-be-forsdrinking:-domestic-and-pattle——
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‘5 % Rejuvenaion of 34, TheAppropﬂata Authoritles shall work for révivnl and rejuvenation of
rivers, ponds, \Jells. efc. in every village, Appropriate Authoritiés shall develop and

b9 rivers, pond
:°0' wells, efe » execute emclenl plnns fo'conserve such rivers, ponds, wclls. efc.
’5 CHAPTERVI 4
i I*JMPACT ASSESSMENT,AND TRANSEARENCY
Impact 35. (1) I{“' shall be the duty of the A\:propﬂato Amh,&rl;lel to undertake impact

Asessment - pegesgment oftboih social and environment aspects of such activities to be implemented
S m— LYY !he?i'jurlsdiction in accordance to the prov!sloqs of thls Act.
' (2) The precess of impact assessment shal nclude; short-term wrid cumulative~———
impact ussessml!gt. may be in the following ﬁelds and speclf"cally'- R
(a) Impact on right to water for life; . ';;
‘ (b) mpact on drinking water sources; - :"f :

-(6); mpact on quallty and-quantity of groundwaqcr
(d)! mpact ‘on agrlctﬂmrnl production, '_

‘ (c) mpnct on the ecosystem iricluding rivers atid water bodies;

. NG} mpacton ladge. 7t g,z |
Teanapawenty 36..(1) jSh&" be the duty of the At proprlatb Authorities in the hrea of thelr
Systems jurisdlction ) c&gate an,effectly v:za cntizzen-»ﬁ-uenﬁly tnﬁtp%’“enéy T

(2) Tﬁc,lglplmum wn!ent. perlocﬁcity. md oiher de%ils bf lhe ‘information to be

equests for information within n diseﬁé'i shiall be fulfilled within

Duties of , g?. (1) 'I'he A proprlate Amhorlﬂu with respcctto'r;he hrea ot‘ lhelr jm’lsdictlon ;
::am ; -shall proacﬂvélsi‘disc '.’r‘%;‘ "i?"??zl T :
: Y. ﬁ%’n be the’duty .of the"af 'ﬁ%pr{’a’té Body ié’aié“séni‘lnm the récords In

such a mmnwt at any. person ¢an understand the inform ation casily, This obligation
shall &1s6 mcmii &the tdissenhnnﬂon offinforﬁmtlon\in 2 cg;nsoﬂdated and summarized

form.
Information to be I | % InfoLnatiOn on the Impact. Asseksnﬁ;nt of: sﬁchi'acﬁwhes taken up- under this
kept l}nl‘"b"c Act.in section i’? shall be piaced on lntcmet for-access by P blic.
Domsi TR | }. [ | S
E s Al 'CHAETEI.I}-‘LYIII. , ; S .o
- ; el o I = o T
Offences and 39. (1) If any nommminl industria! in ”clunl and bulk user,_of
E- mundvmer o;ja,nny'drllling agencyis . ... {ﬂ
o ‘coptravenes orlfalls to: cornply«;wlth any of ,the provlslons pf this Act or

any nﬂ_ madc there under exceplprowsions descn'bed aunder. chapta-v or &%

g ( .&ob;h-pcts the.Approprlate Authorit,les or a‘ny mherperson nuthor!znd by
,;hg p tal ﬁround Watgr,Mmagcmcnt nnd Reguhtbq Authonty to cxercise any
. of‘ghé ;.ver} lpnﬂer ghls Act, hall be U nishablewith fine whlch slull not be -
. ‘-F.[ 151 Wo. | 'l'll ch ‘may ‘extend " |1 '!n_!“‘ “or v

. ¥ ;_,;;“,l,,; ‘ uhll'l which m utmd‘to
XTI e : In euaq ﬁru bﬁ'enu. ik ‘
,1 epeats the offence aftor gonvlctlon thegeotundu sub-clnm (b). wcb
ilscr s l ‘he deemed !o bo ilty of gappnd fte e and shlll babmﬁshed With
ch th“ be dopble tha amount of find 8 Vi eﬂ 16 him ot her. in dddition
mc,nt pw arded 13 '\ ih' hel“'undei'zlhihnlﬂ -subsclatise; Besidets‘ the

s LA

t,'wiuittler-thls-rﬂmwl,-bgm




mmmﬂm 7 TR, 2019 i 39

ter S =
(f!) Any commercial, Industml lnﬁnwctum% 3 O 3
who contravenes any of the provislons provided under sub-section

section 27, section 28 and section. 79, shall be llable for punishment, = W
(a) with imprisofment [w_ng_g_vb_lgh shall nc;t ess .
years but which may extend to three years with fine W

* than five lakh rupees but which may extend to ten la L
Sfirst offence; . ;:. - » k-'—

(b) with lmprisdnment for a term which shall not-be Iar?tﬁun five
years but which may étend to seven years with fine which shall Tiot be less
- +-————.——_thari.ten_Iakh_rupees but which may extend to twenty-lakh rupges, If the
offence is committed by a person who has previously been-convig ¥ ed: f°"4h°-~——-— ------------------
offence referred to Inc ause (a). i

(3) Any supplier of whter (other than Government drinking wqtcr supply
schemés) who supplies or causés to be supplied groundwater which fails to meet the
quality standard prescribed under any law for the time being in force shall be

punished with fine which shalt' not be less than two lakh rupees and whlch may
extend to five lakh rupees. |, o

(4) Whoever being mi%wner of a building liable for installation: of a system

., for hervesting rainwater to rqchnrge groundWatef as per the sanctlon . drawing,
_ design and guidelines |ssued'1:y dny of the Development Authority orfany other
suthority having power to suni;uon drawing, falls to'do so, shall be pumshed in such

~ manner and with such. pumshr?pnt as may be prescribed r";‘
¢ 40. (1) Whenever, nﬁ*oﬁence undér this Act hés been commmed by a Offences
company, every person who :i’t‘the time of the commission of offence wns in charge by Companics
of, or was responsible to the cbmpnny for the conduct of the business of tl'le company,

shall be deemed to be guilty o!‘ ‘the offence; M

d

. i (@) Notvmhsnndmg anythmg contained in sub-section (I], where‘ an offence
under this ‘Act has’ been ‘committed with the. consent or conmvan% of, or is

attributzble to any neglect on“‘ihe ‘part of, any director, manager, s or other
officer of the company, such ﬂ:rectnr manger, secretary or other offi icer, shall also be
decrrigd to be guilty of that nff’ence, _ '

I

rExPLA‘NATION Fon)he purpose of thls scction— %

(1) "Company" means anybody corporaté and includes a fim or other
association or lndmdu?is. and

- (2) "Director”, in relationo a firm, means-a panncr m the fi rm.}.,
41. (1)An oﬁ'ence “punishable undej sub f.lause"(:) of c e (b) of Compoundingof
ion ‘39:

su _ beeo undedo ‘iljaa mlcnﬁon of - \@ffences
before or afier the Insiitufion of the proseé ch fﬂceﬁ 88 friay b noﬁt‘ed Hgf,‘i
the State Gavmmem aﬁcr iéj sing fity pcr cent ot' minimum fine pres¢r or the

offence as compounding fee ajong with' fhe' mfnlmunl rph:kt:ribed fine : 1‘;

Proyided thatthe remedy for compoundinp shall be ava llable fof the "
first offence only ¥

. (2) Bygry officer r%fcm:d to In sub-séétion (1) shall exerol:c:,lhu power 1o
: eompound an offence subjeét 10 the dlractlorr, control’ nnd lupenrlllo of the State
Govemmept. z‘ ]
) Every applleatjdh for the compoundlrij of an offérice shail be made In
such form and in suc mann.-.r as mny be prcscﬂbed "
© (4) Wl‘lﬂ’b any .o 90 Is compoy nded befnrc "the Instlfﬁllon of any Q
SR Pmlﬁcﬂﬂonpﬂo PrOIOFII'-fo all be lnstltu!ed in relation to such ofl'eliaﬂ. against the
s OL1 € _er ﬁlaﬂoMom {hé offence. lun mmpoundod ; Y 71
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ANNEXURE- 7

- 30%F

n' l' N T aon ted
Vs. Union of Indi

In compliance to the order passed on dated 06.07.2022 by Hon'ble Tribunal's, The

Joint Committee constituted by District Magistrate, Gautam Buddhnagar visited 33 group

housing projects out of 63 and action taken report has been filed on dated 07.10.2022 to
the Hon'ble Tribunal.
Further, The main contents about rest projects of Hon'ble NGT order dated

15.11.2022 in matter of OA No. 392/2022, Prasoon Pant & Anr. VVs. Union of India & Ors,
is as following: -

" . The joint Commirtee may continue the work of inspection of the remaining projects and adopt the same

cowrse of action as in the present matter and cover the action taken in the next report.”

In compliance of above order, rest 30 projects have been inspected by the Joint

Committee. Summary of these projects are presented below:-

Sr.
No.

Name and Address

of Project

Date of
Inspection

Constructed
IUnder
Constructio
n

Bore well
Installed/
Not
Installed

Main observations found during
Visit

Ecovillage-ll, Plot No.
GH-01, Sector -16B,
Greater Noida, Uttar
Pradesh

16.11.2022

Completed

Not Installed

Project has not installed flow meter on
water source provided by GNIDA and
during inspection no record is being
maintained for water consumption.

~

Ecovilage I, Plot
No. GH-06, Sector
16B, Greater Noida,
Uttar Pradesh

16.11.2022

Under
Construction

02 Nos. (15
HP+15 HP)
Installed

a. Project has not installed flow meter
on water source provided by GNIDA
and during inspection no record is
being maintained for  water
consumption.

b. Project has not maintained records
regarding water consumption in
construction i.e. water tanker
procured from STP.

¢. Ground water abstraction is being
done by project proponent without
obtaining statutory permission from
U.P. Ground Water Department and
no record is being maintained.

| Ajnara Le Garden,

| GH-02, Sector-16B,
| Greater Noida West,
| Uttar Pradesh

16.11.2022

Under
Construction

02 Nos. (7.5
HP+7.5 HP)

a. Project has not installed flow meter
on water source provided by GNIDA
and during inspection no record is
being maintained for  water
consumption.

b. Project has not maintained records
regarding water consumption in
construction i.e. water tanker
procured from STP.

¢c. Ground water abstraction is being
done by project proponent without
obtaining statutory permission from
U.P. Ground Water Department and
no record is being maintained.

ATS Kabana High
(DAR Infra Ventures

Pvi. Ltd.,),

Plot No-C-01,
SECTOR -04,
Haibatpur, Greater

Noida, Uttar Pradesh

16.12.2022

Under
Construclion

Not Installed

Project has maintained records
regarding water consumption in
construction i.e. water tanker procured
from STP
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5. | [ ATS Homekraft | 16.12.2022 | Under Notinstafled [ Project has maintaine
Nobility, Construction regarding water consiwipthe, =
Plot No. 1/GH-04, construction |.e. water tanker proc, ;\
Sector 4, Greater from STP.

|| Noida, Uttar Pradesh ) _

6 | Galaxy Plaza, 16.122022 | Completed | Not Instafled | Project has not installed flow meter 5r
CS-04/GH-01, water source provided by GNIDA ang
Sector4, Greater during Inspection no record is being
ml West, Gautam maintained for water consumption,

—_ LSS

7 | Gelaxy  Diamond | 15.12 2633 | Completed [ 02 Nos. (10 | a. Project has not instalied flow meis:™
Plaza _ (ASTEROID HP+7.56 HP) |  on water source provided by GNIDA

| SHELTERS HOMES and during inspection no record s
| PVTLTD), being maintained for  water
; Plot no. C-01 A consumption.
' Sector 4, Greater b. Ground water abstraction is being
Noida UP GAUTAM done bv project proponent without
BUDH NAGAR obtaining statutory permission from
U.P. Ground Water Department and
=5 no record is being maintained.

8  Galaxy Shoppe, 15.12.2022 | Completed Not Installed | Project has not installed flow meter on
Plot No-GC-3/GH-03, water source provided by GNIDA and
meirc'mtf during inspection no record is being

3 i i ion,
| _ Untar Pradesh maintained for water consumptioi

¢  Galaxy Biue Saphhire | 15122022 Completed [ 01 Nos. (10 | a. Project has not installed flow meter
(GLD INFRA HP) on water source provided by GNIDA
PROJECTS and during inspection no record is
PRIVATE LIMITED), being maintained for  water
Piot No. C-03, Sector consumption.

4. Greater Noida, b. Ground water abstraction is being

Gautam Budh nagar done by project proponent without
obtaining statutory permission from
U.P. Ground Water Department and
no record is being maintained.

0 Aastha Greens, 16.12,2022 | Completed 01 Nos. (5 |a. Project has not installed flow meter
Piot No-03, GH-04 HP) on water source provided by GNIDA
Sector-04,  Greater and during inspection no record is
Noida, Uttar Pradesh being  maintained for  water

consumption.

b. Ground water abstraction is being
done by project proponent without
obtaining statutory permission from
U.P. Ground Water Department and
no record is being maintained.

1 Guishan Bellina, 16.12.2022 | Completed 01 Nos. (7.5 [ a. Project has not installed flow meter
Piot No GH-02A, HP) NOC on water source provided by GNIDA
Sector 16, Vaidpura, issued and during inspection no record is
Greater Noida, Utlar being maintained for water
Pradesh consumption.

' b. Ground waler abstraction is being
done by project proponent with
| obtaining statutory permission from
1 U.P. Ground Water Department and
I record is being maintained.

12 Tvaenue-ll, 16.12.2022 | Completed Not Installed | Project has not installed flow meter on
| Plot No-GC-3/GH-03, water source provided by GNIDA and
| Sector 16C, Gaurcity- during Inspection no record is being
| 2. Greater Noida, maintained for water consumption,

. Untar Pradesh _

1 ]M-o Divino , 17.12.2022 | Completed 01 Nos. (10 | Ground water abstraction is being
| | Plot  No  GH-14A, HP) done by project proponent with
l Sector-01, obtalning statutory permission from
| Creater Noida (As U.P. Ground Water Department and
L___jperCTO) L record Is being maintained. .
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Project has not installed flow meter 5?1:3 O 6

~1a. | Galaxy Royale 17.12.2022 | Completed 01 Nos. (5
% Plot No. GH-03, HP) water source provided by GNIDA and
57 Sector-16C,  Gaur during inspection no record s being
/\ City 2, Greater Noida, maintained for water consumption.
4 Uttar Pradesh e Er—

L5 T Mangalya Ophira, 17.12.2022 | Under 01 Nos. (1.6 [a. Project has not maintained records |
Plot no GH-16F, Construction | HP) regarding water consumption in
Sector-1, Greater construction le. water tanker
Noida West, Gautam procured from STP,

_ Budh Nagar b. Ground water abstraction is being

| done by project proponent wlthout

| obtaining statutory permission from

| U.P. Ground Water Department and

P oo | norecord is being maintained.

18 | Aims Green Avenue | 17.12.3022 Completed 01 Nos. (10 [ a. Project has not insfalled flow meter |

Phase-1, HP) on water source provided by GNIDA

‘Plot No4, GN-04, and during inspection no record is

Greater Noida belng maintained for water

(West). Gautam Budh consumption.

Napar b. Ground water abstraction is being
done by project proponent without
obtaining statutory permission from
U.P. Ground Water Department and

i no record is being maintained.
T Amasta Homes | 17.12.2022 | Completed Not Installed | Project has not installed flow meter on

(Nandi Infratech  Pwt water source provided by GNIDA and

L), during inspection no record is being

G+ 02C Sector 10, maintained for water consumption.

Greater Noida

16 Sports Village, 19.12.2022 | Under Not Installed | Work closed since last 5 years.

Piot No. SC 02, KP- Construction

& of Sector 27,

Greater Noida, Uttar

Pragdes

‘¢ Amnara Sports City 19.12.2022 | Under Not Installed | Work closed since last 5 years.

Piot No. SC -02, KP- Construction

§ of Sector 27,

Greater Noida, Utta

Pragesh

2L Sindghup Greens, 19.12.2022 | Under 01 Nos. (3 |a. Project has not maintained records

Vitage-  Vaidpura, Construction | HP) regarding water consumption in

Near Sector-1, construction i.e. water tanker

Greater Noida, Uttar procured from STP.

Pradesh b. Ground water abstraction is being
done by project proponent without
obtaining statutory permission from
U.P. Ground Water Department and
no record is being maintained.

Z%  SBamrnighi Grand | 19.12.2022 | Completed Not Installed | Project has not installed flow meter on

Avenue, water source provided by GNIDA and

Piot No-GHO09D, during inspection no record is being

Sector- TechZone - maintained for water consumption.

IV, Greater Noida

| West, Gautam Budh
a ! Pearls, 19.12.2022 | Completed Not Installed | Project has not installed flow meter on

Piot No. GH -01, water source provided by GNIDA and

€eclor-16,  Greater during inspection no record is being

Noda, Gautam Budh maintained for water consumption.

bl NS (ST S

| 23 TATE Doke Phase 2 | 22.12.2022 | Undor Not Installed | Project has not maintained records

i (Domus Greens Pwv. Construction regarding water consumption in
| Ud.), construction l.e. water tanker procured
| | Piot No. GH-12A, from STP.

j Sector Zeta- |,

- Greater Noida, Uttar

L | Pradesh . B

-
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T Gala North | 22.12.2022 | Completed Not Installed | Project has not instafled flow mater o |
o M,n?,. an ‘wmmwmﬂm A
Plot No-GC-3/GH-01, | during inspection No record 1 beng
Sector 4, Greater | maintained for water consumption
Noida, Uttar Pradesh : =]
25. | Bulland Elevates, 22122022 [ Under 01 Nos (7.5 | a. Project has not maintained records
Plot No GH-3A, Construction | HP) regarding water consumption n
Sector-16C, Greater construction i.e. water tanker
Noida, Gautam Budh procured from STP _
nagar . Ground water abstraction is being
done by project proponent without
obtaining statutory permission from
U.P. Ground Water Department and |
‘no record is being maintained. f
26. | Ajnara Homes , 22.12.2022 | Under 01 Nos (7.5 | a. Project has not installed flow mm
Plot No. GH-03, Construction | HP) on water source provided by GNIDA |
Sector-16B, Greater and during inspection no record is
West, Uttar Pradesh being maintained for  water |
: consumption.

. Project has not maintained NODNB|
regarding water consumption in
construction i.e. water tanker
procured from STP.

. Ground water abstraction is being
done by project proponent without
obtaining statutory permission from
U.P. Ground Water Department and

o no record is being maintained.

27. | Vihaan Villas (Vihaan | 22.12.2022 | Under 01 Nos (7.5 | a. Project has not installed flow meter
Green), Construction | HP) on water source provided by GNIDA
Plot No-GH-15C, and during inspection no record Is
Sector 1, Greater being maintained for  waler
Noida, Uttar Pradesh consumplion.

. Project has nol maintained records
regarding water consumption In
construction |e. water lanker
procured from STP,

. Ground water abstraction Is being
done by project proponent without
obtaining statutory permission from
U.P. Ground Water Department and
no record is being maintained.

28. | Novel Valley (AKJ [22.12.2022 | Completed 05 HP in| Ground water abstraction is being
Real Infra Pwvt. Ltd.,), each villa done by project proponent without
Khasra No, 288, 290, obtaining statutory permission from
299, 302, Village- U.P. Ground Water Department and no
Shahberi, Near record is being maintained.

Sector-16B, Greater
Noida

29. [ JNC The Park, 22.12.2022 | Under 01 Nos (1.5 | a. Project has not instalied flow meter
GH-1C, Sector-16 C, Construction | HP) on water saurce provided by GNIDA
Greater Noida, and during inspection no record is
District- Gautam being maintained for  water
Buddha Nagar consumption.

. Project has not maintained records
regarding water consumption in
construction ie. water tanker
procured from STP.

Ground water abstraction is being

done by project proponen: without

obtaining statutory permission from |
U.P. Ground Water Department and |
no record is being maintained.
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\;b ,ﬁﬂ’ig?n‘e‘nox LaSolara, |[22.12.2022 | Under Not Installed | a. Project has not installed flow metsr
"|GH 04 Sector 186, Construction on water source provided by GMIDA
’ Greater Noida, and during inspection no record g
Gautam Budh nagar being maintained for  water
A consumption.

Ie , b. Project has not maintained records
regarding water consumption in
construction i.e. water tanker |
procured from STP. i

_—
Recommendation of the Joint Committee:
Hon’ble NGT on dated 15.11.2022 in this matter has passed following order: -

“ . ....11. Following the above order, we issue directions for sealing of all illegally operating borewells

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such '
water with deterrent element and the cost of replenishing ground water level. In absence of clear data on

these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project cost of the PPs,

apart from remedial action for future. The PPs may deposit compensation with the respective District
Magistrates and the State PCB within one month from today, failing which the District Magistrate will be
free to take coercive measures including filing of theft cases against the projects extracting ground water

without permission and stopping the ongoing projects. Final compensation may be assessed by the joint

Committee comprising of Regional Director, CGWB, Northern Region/or his Representative, representative
of Uttar Pradesh Pollution Control Board and the District Magistrate.”

In view of above, The Joint Committee is in the view that action of sealing illegal
operating borewells/Submersible Pump and environmental compensation should be

imposed as per Hon’ble NGT order dated 15.11.2022 (0.5% of the project cost of the PPs
apart from remedial action for future).

Report is being submitted for kind consideration and necessary action.

(Raf}i’?g{l%? (Arﬁ, Rai) (Him

_ hu Gautam),
Asstt. Environment Engineer, Hydrologist, Assistgnt Engineer,
UP Pollution Control Board, UP Ground Water Department, Minor Irrigation,
Greater Noida Gautam Buddha Nagar Gautam Buddha Nagar.
v
n’\ \\w @
(Chetram Singh) Chief Development Officer,
Sr Manager, Gautam Buddha Nagar
Greater Noida Industrial 5 }
Development Authority. 3\\\\ 20
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